NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-89(ND)2018
CORAM:

PRESENT: DR. V. K. SUBBURAJ MS. INA MALHOTRA
HON’BLE MEMBER(T) © HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
25.07.2019

NAME OF THE COMPANY: Gozoop Online Pvt. Ltd. Vs. OM Pizzas and
Eats India Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Shivam Narang, Advocate for the Petitioner
Mr. Hari Babu Thota, RP
Ms. Easha Kadian, Advocate for IT Dept.

ORDER

Ld. AROC submits that they are awaiting the report from ROC, Mumbai since
Avan Projects Pvt. Ltd. a Logistic Pvt. Ltd. is a related party of the Corporate
Debtor. It has become necessary to look into this before the resolution plan
can either be approved or rejected. Learned AROC present in Court is directed
to impress upon the ROC Mumbai, the importance of this Report which is
required urgently in this case. A court notice be also issued in addition to
ensure that reply is received post haste. To come up on 19t August, 2019
failing which they shall be liable for contempt proceedings.

[t is pointed out by learned RP that no objection has been received by Awan
Logistic Technology Pvt. Ltd. from Avan Motors Pvt. Ltd. which is the promotor
company of Avan Logistic Pvt. Ltd. annexed as Annexure 1 in report filed by
the RP on page 18 certifying that they have no objection to the word Avan
being used by.the proposed company. Be that is it may, this has to be re-
confirmed by the ROC Mumbai that these are not related parties.

To come up on 19t August, 2019.
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(Sapna)



